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0.A.No. 135 of 1996 =
. 8ri"Binod Bihari Nobis T,
V5 ! ‘I
Union of India % Ors.
In_the matter of _
An capplication under section 17 of  the
CAT Act, 1985 for drawing up of contempt
proceeding against the contemner for
willful and deliberate viclation of the -
judgemadt and order dated 7.1.1993 passed
in 0.\a. Na. 135 of 1996 by this Hon'ble
Tribunal.
~=~AND- | /
"In _the matter of - /
. lr
8ri Rinod Bihari Nobis,IFS, = '\

Assam—Meghalaya Joint Cadre,

Office of the Principal Chief

Conservator of Forests, Rehabari,

Guwahati-781008............Petiticner
-Vg- |

8ri P.V. Jaya Krishnan, IAS,. -

Secretary to the Government of India,

Ministry af Enviromment and Foreéts,

Fariyavaran Bhawan, CGO Complex,Ladhi

Road, New Delhiv..cuiveciesa. .Contenner.,

“application - an  behalf of the abave named

.
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Host Respectfully Sheweth :

Il
i

1. That the petitioner makfhg;a’gfievantéT?agéinﬁt chis _non-
y !

appointment to IAS even after hxs-sefertipnuiqr)sukb&appaéntment,
I D - Y
moved the Hon'ble Tribunal byfdéy”mf filing 0.A. No. 135/96f The

Hon’ble Tribunal after hearing the part&es to the proceeding was
pleased to dispose of the said BA vide its judgement and arder

dated 7./1.99, directing the respondents to dispose of the repre-~

sentations «f the petitioner.
A copy of the said judgement aﬁd'arderi-dated
7.1.1999 "is annexed herewith and ..marked as

- Annexure—-N

2. That the petiticner on receipt of the copy of the aforesaid

Annexure~A  judgement “and order dated 7.1.19939, preferred a

representation dated 1.3.1999% enclosing a certified copy of  the

ﬁaid- Judgement and order to thé'Seﬁfetary to the Government of

India, Ministry o Forests and-Environment, New Delhi praying for

implementation  of the said Judgement and order.. In the said

representation, the petiticoner has also made a prayer foar his

fixation of year of allotment and seniority on  the basis of

inclusion of his name in the 1991 select list.
A copy af

the _said representation dated

1.3.99 is annexed herewith and marked as

Annexure-B
3. That,

even after receipt of the Annexure-R representation,

the Raﬁpandent/-cantemner kept "the matter pending without Simple-

menting the  said Annexure-A Judgement “and = order dated
7.1.1999,without intimating anything to-the petitioner was con-
strained to prefer reminders to the aforesaid Annexure-B  repre-

sentation dated 1.2.1999, on 20.1.2000 and ™ 28.2.7001 reiterating

his earlier prayer, but till date nothing has been intimated & to



the petitioner in this regard.
Copies of the reminders dated 20.1.2000 and
28.2.2001 are annexed herewith and marked as

Annexure~C-and D respectively.

4. That the Judgement and order dated 7.1.1999 passed in 0.A.
No. 185/%96 by this Hon’ble Tribunal is very clear and a specific
time limit has been fised for such implementation but.till date

the alleged contemner has not paid any heed to such direction.

S That the contemner, knowing fully well about the existence
aof  the justement and order dated 7.1.1999 passed by the Hon'’ble
Tribunal including the time limit, has flouted the same. For the
aforesaid willful and deliberate violation of the judgement and
order  dated 7.1.1999, by the alleged contemner, has made him

liable for Contempt. of Court’s proceeding.

6. That by now more than two years have passsd, and till  date
the respondent/ contemner has not issued any order  implementing
the said judgement.-Td the best of knowledge of the pétitianer,
the respondent/alleged contemner has not yet prefer}ed any writ
petition before the Hon'ble High Caurtvnmf'any petition has been
filed before the Hon'ble Tribunal seeking extension of  time to
implement the said judgement and arder dated 7.1.1939, and ﬁy
now the said judgement has attained its finality.

7. That the petitioner begs to ﬁtatgftﬁét’ther& cannoat be  any
reascn  for _ such delay in implementing the judgement and order

dated 7.1.1993 by the alleged contemner. Moreso, when the

wordings of the said judgement is very clear and specific. There-

fore, the alleged contemner is liable to be punished under the
Contempt of Courts’ proceeding for willful and deliberate viola-

tion of the said judgement and order dated 7.1.1999.

(3



8. That this application has been filed bonafide and to  secure

ends of justice.

" And far this

shall ever pray.

In the premises aforesaid, it is
respectfully prayed that !Your Lordships
would gracicusly be pleased to draw
appropriate Cantempﬁ‘?rmceeding. against
the alleged contemner for willful and
deliberate vioclation of the judgement and
arder dated 7.1.1999 passed in U.A. No.

13% of 1996 by this Hon'ble Tribunal and

Tt punish him accordingly  for such
willful and deliberate vioclation of the
said judgement and order and/or  pass any
such arder ar orders as Your Lordships

may deem fit and proper.

act of kindness the applicant as on duty bound



DRAFT CHARGE

Laid down before the Hon’ble Tribunal for non—
compliance of the judgement and order dated 7.1.9% in 0.A. No.
135 of 1996 passed by this Hon’ble Tribunal, by the alleged
contemner in total disvegard to the order of the Hon’ble Tribunal
and therefore Hon’ble Tribunal would be pleased to  initiate a
Contempt Froceeding against the alleged cantémner and further be
pleased to punish the alleged contemner for willful and
deliberate vimlétimn in implementing the aforesaid judgement and
further be pleased to impose punishment on the alleged contemner

in accordance with law.

o
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AFFIDAVIT

o

I, 8ri Binod Bihari'Nobis, Son of MJ.N. Nobis, aged about  Oi
years, IFS, in the Asgam4Meghaléya Cadre, office of the Frincipal
Chief Conservator of Forests, Eehabari, Guwahati do hereby so-
lemnly affirm and declare as follows @ ‘

1. That I am the petitioner in this contempt petiticoner as such
conversant with' the facts and circumstances of the case and
competent to swear this affidavit.

2. That the statements made in this affidavit and in the
accompanying “ contempt , petition - in
paragraphs k *O % susa waad ases mave waww ;... are
true to my knowledge and those made in paragraph%.’ﬁ:l§¥?i.3, ‘o
are the matter of records wﬁiuhil believe to be true.

3. That this affidavit has been made for filing of a contempt

petition before the Hon'ble Central Administrative Tribunal.

And I sign this affidavit on this the akpday of April,

2@@1& : !
‘St
‘, R Caad
2@
) ' Deponent
Identified by : Bulemnly affirm and state by the

deponent who is identified by Miss
°{%%k9—1>ﬂb ' U.Das Advocate.

Advocate

. #Qf:9ﬁ1
IN/ »«W
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‘Dr. Y.K.Phukan, Sr. Govt. Advocate,

CENTRAL ADMINISTRAVIVE TRIBUNAL

GUWAHATI BENCH

Original Application No. 135 of 1996.

Date of decision : This the 7th day of January,1999.
: { ————————
Hon'ble Mr. Justice D.N.Baruah, Vice-Chairman.

Hon'ble Shri G.L.Sanglyine, Administrative Member.

Shri Binod Biharee Nobis,,
Divisional Forest Officer,

Nagaon South Division «+..Applicant

.
.

By Advocate Mr. B.K.Sharma.’

-versus-

1. Union of India, , _
represented by the Secretary to the

Government of India,

Ministry of Environment and Forest,

Paryavaran Bhawan,

New Delhi

2, Union of India, =
represented by the Secretary to
the Government of India,

Department of Personnel
New helhi.

] Piose v af oo vifo haisaagy,

represented by the Secretary to the
Government of Assam,

Department of Forests,

Dispur, Guwahati-g,

The State of Meghalaya,
.represented by the Secretary to »
the. Government of Meghalaya ' e

Department of Forests,

Shillong. +«s+ «Respondentsg

By Advocates Mr. B.s. Basumatary, Addl. c.G.s.c.,

Assam. -

ORDER

‘BARUAH J_(y.C),

This application has been filed seeking promotion to ‘the

Indian Forest Service.

Ly

The facts are :

.
'

Contd....
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ey /ty 2, . The applicant wag a member of State Forest
/T

Service in the State of Assanm. In the year 1991,

he came within the zone of consideration for selection

Forest Service (for

_—
to the Indian short

IFS.). On

. assessment he wag selected in the

year 1991. He,

however could not be appointed ag

Proceeding was

pending against him. The saig disci-

plﬁuuy proceeding was dropped énd'immediately thereafter

the applicant was promoted. Hig

appointment

with effect from 24.3.95 but not on- the basis of

the selection for the year 1991,

. requests, nothing was done in that regard. Hence

the present'application.

3. We have heard Mr. . B.K.Sharma, learned

appearing on behalf of the applicant, Mr.

Baaumatary, learned_ Addl. C.G.S.C, and Dr.

+K.Phukan, sr. Govt, Advocate, Assam.,

4. Mr. Sarma

that the applicant was

submits

appointed to the Indian Forest service with effect

from 24.3.1995 by a‘Notificatiqn dated 15/16.10.98

Dispur. Mr, Sharma

further submits

that as per the order dated 9.9,94

passed by this Tribunal in o0.a. No.

106/93, he should

said order of this Tribunal liberty
Was given to the applicant +to make representation
to that effect.
RO
| Contd...

P\W
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A
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departmental

was

In spite of several
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T ANNEXURE — B

Date : 4sg} March 199

To

The Secretary to the Government of India,
Ministry of Environment & Forests,
Paryavaran Bhawan, New Delhi.

Sub : Appointment to I.F.S. and consequent fixation of
year of allotment.

Ref (i) Select list of 1991 for promotios to
‘ IFS (Assam Wing of Assam Meghalaya
Joint Cadre) as communicated vide
letter No. 17813/@2/94-1FS~-11 dated
11/23.9.91.
(ii) Order dated 9.9.94 passed in 0.A. No.
186/93
L (iii) Order dated 7.1.99 passed in 0.A. No.
135796
Sinr,

With reference to the above, I with due deference
and profound submission, beg to state the following for

your kind perusal, favourable consideration and

necessary orders thereof :

1. That I had joined the Assam Foresf Service Class-1
in the year 1975 after my selection for the same by the
Assam Public Service Commission. In the year 198@, I
was promoted to the rank of DCF. In the year 1979, 1
was selected by the Government and was sent to Swuweden
and Norway on Swedish Development Authority Fellowship
for a period of six months. In 1985, I was sent to far
East (Singépore, Malaysia etc.) on International Labour
Organisation under a programme sponsored by the

Productivity Council to the Government of India.

2. That after rendering meritorious, sincere, devoted

and unblemished service careery, I was selected for
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sppointment to  IFS in the year 1991 in terms of the
provisions of the IFS (Appointment by Promotion)
Regulation. The select liét was commu?icated vide
letter under reference No. (i) to the Government of
Assam. At that time,- departmental proceeding was
pending against me and accordingly integrity
certificate was not issued which would have facglitated
my prmmbtion to IFS in the year 1991 itself. In the
meantime, some candidates who were not Selectéd have
filed 0.A. No. &/91 and 18/91. By way of interimlorder,
the select list of 1991 was stayed. Those two 0.As.
were not decided on merit and were held to be
infructuous in view of preparation of subseguent select

list.

3. That in the year 1993, another select 1list was
prepared in which the name of the Applicant did not
figure and being aggrieved, I fiied 0.A. No. 1#6/93% and
the same was disposed of.by an order dated 9.9.94. He
it stated here that during the pendency of O;A. No.
1686/93, the select list of 1994 came into beingv in
which my name also figured. Having regard to such a
fact situation, 0.A. No. 1#6/93 was disposed of by an
order dated 9.9.94 holding the same to be infructuous
without any prejudice to my right to agitate my
grievance in respect of fixation of my year of
allotment taking my promotion to be effective from 199i

on the basis of the aforesaid 1991 select list.

N

4. That when I was not promoted even on the basis of
1994 select list, I had to file 0.A. No. 135/96 during

the pendency of which I was promoted to IF8 by a

%)

4
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notification dated 15/16.1¢.98 with effect from
24.3.93. This case was disposed of by an order dated
7.1.99 referring to the earlier order of the Hon‘'ble
Tribunal passed in 0.A. No. 1#6/93 in terms of which I
should be deemed to be appointed to IFS on the basis of
the ‘1991 select list. By this order dated 7:1.99, my

representation has been directed to be considered and

:'l‘-»'n;vwl-'r' ity h-_ o ".""V‘l\"'l' Pep ol

e N TR e e b b bt by s adia b g
Bench has already sent copies of the aforesaid order
dated 7.1.99 to all concerned and by now you must have
pec e e e ot e e s b rom Lhve fac boei Lo e
R Y Y N N A T T AR T BRI L R T Oaprgetved o
my promotion to U8 on the bamins Of 1991 pelect limt on
two  grounds viae, pendency of  departmentsl proceeding
aguinslome and secondly {n o view of the Interdim  orderm
st by l,l‘m. Hon'bibe Drabunal. the moment  both . the
impediments were removed, I ought to have been promoted
to IFS or deemed to have been promoted to IFS on the
basis of 1991 select list. My promotion on the basis
of 1994 select list with effect from 24.3.95 after
dropping of the departmental proceeding that was kept
hangiﬁg over my head like a sword of Democlse, should
have been made effective from 1991, in view of the fact
that my name was included in 1991 select list and the
said select list was never set aside and/or quashed by
any competent Court of law nor was held to be invalid

by the Government of India.

>,
L\,,w\w o
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6. That I beg to submit that the law is well settled
that an incumbent who is deprived of his promotion
during the pendency of departmental proceeding should
be .given the benefit of said promotion with
retrospective effect and with all consequential
benefits, the moment he is exonerated of. such a
departmental proceeding. In the instant tasey, my name
was included in the 1991 select 1list and I was
deprived of my promaotion on the ground of pendency. éf
deparfmental proceeding. The interim orders of the
Hon 'ble Tribgnal passed in 0.A. No. &/91 and 144/91 also
Came on my way to get promotion to IFS at that time.
However, these two 0As were never decide don merit and
thus the validity of the said select list remained in
tact. Thereafter, naturally, I éhould have been deemed
to Have been promoted on the basis of 1991 select list.
Thisg ;s precisely the reason as to why the Hon'ble
Tribunal on both the occasions viz. while passing the
orders in 0.A. No. 1646/93 and 1358/96 filed by me was
pleased to issue a direction towards consideration of
.my case for promotion to IFS and consequent fixation of

year of allotment on the basis of 1991 select list.

7. That the present representation is now filed by me

in terms of the order dated 7.1.99 and you are humbly

A

requested to look into the métter and to grant me the

benefit of promotion to IFS deeming me to be promoted

to IFS on the basis of 1991 select list and

consequently; my year of allotment be fixed on that

\

basis, Pending departmentai ﬁrmceeding and litigation

which eventually resulted to nothing cannot deprive me

W%B’w‘ »

e
AN

BRCe
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of my promotion on the basis of 1991 select 1list.

~Since I have already been promoted to IFS on the basis

of 1994 select list, question now remains open is in
resbect of fixation of my year of allotment deeming me
to be promoted to IFS on the basis of 1991 select list.

Hence this representation in terms of the order dated

7.1.99 passed in 0.A. No. ;35/96.

In view aof the above, should your honaour
graciously be pleased to pass necessary order towards
fixatﬁon of my year of allotment and seniority deeming
me to be promoted to IFS on the basis of inclusion of
my name in the 1991 select list for promotion to IFS in
the Assam Segment of the Assam Meghalaya Joint Cadre in
terms of the order dated 7.1.99 passed in lO.A. No.
135/96 and so also order dated 9.9.94 passed in 0.A.

No." 146/93, 1 shall, remain bound to you in deep

gratitude.

With sincere regards,

Yours faithfully,

( B.B. Nobis, IFS. )
Assam Meghalaya Joint Cadre
0/0 PCCF, Assam
Rehabari,
Guwahati-8.



~ 15~ ANNEXURE= C &

To

The Secretary to the Govt. of India,

Ministry of Environment and Forests,

Paryabharan Bhawan, -
New Delhi.

Dated Guwahati the 2#th January 2¢E6d.

Sub  : Fixation of year of allotment.

Ref My representation dated 1St March 1999 and the

order dated 7.1.99 passed in 0.A. No. 13%/96.

Sir,

With reference to the above, I have the honour to
state that by now almost one year has elapsed since
submission of my representation under reference in
terms of the order dated 7.1.99 passed in 0.A. No.
1353/96 by the Hon'ble Gumaﬁati Bench of the Central
Administrative Tribunal. However, I have not been
communicated with anything till date regarding fixation
of my yeaf of allotment on the basis of 1991 select
list. Although I have been promoted to IFS on the basis
of 1994 select list, but I was deprived of my promotion
on the basis of 1991 select list oﬁ the ground of
pendency of departmental proceeding and court cases.

However, when both the impediments came to an end, I

" should Héve been promoted to IFS on the basis of 19914

select list. This ig precisely the reason as to why
the Hon'ble Tribunal was pleased tq pass orders in 0.A.
ND. 166/93 and 0.A. No. 135/96 keeping it open for me
to agitate the matter regarding correct fixation of my

year of allotment on the basis of 1991 select list.

Contd...P/2
J N
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I "have been long deprived of my promotion to IFS
and now deprivation of correct fixation of my year of
allotment has further deprived me of my due p?Dthion
to higher grades. Your early action in.ﬁhe matter would
be highly appreciated. [ sincerély‘ hope thqt your
hénour "will  be kind_eﬁaugh to look into the matter
personally and. do justice to me in  the matter of

correct fivxation of My year of allotment on the basisg

of 1991 select list,

A copy of the order dated 7.1.99 passed in  0.A.

No. 1353/96 is sent herewith for your ready reference.

Thanking you,

Yours faithfully,

(B.R. Nobis, 1.F.s5.)
Assam Meghalaya Joint Cadre,
Office of the PCCF, Assam,
Rehabari, Guwahati-g,
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ANNEXURE=D
—\- 7

To
The Secretary to the Government of India,

Ministry of Environment & Forests,
Paryavaran Bhawan, New Delhi.

Dated 28th Feb. 2001

Sub  : Fixation of year of allotment.

Ref : My representations dated 1.3.99 and . 20.1.2000
and the order dated 7.1.99 passed in 0.A. No.
1357986,

Sir,

It is really a matter of great pity that my
representation in terms of'order dated 7.1.99 passed in
0.A. No. 135796 has not yet been taken into
consideration towards redressal of my grievance in the
matter of correct fixation of my year of allotment. Ag
you are aware, | was selected for appointment to IFS in
the year 1991 itself. However, | was not given my
promotion' on the ground of pendency of departmental
pProceeding. Thereafter | was promotéd to IFS on the
basis of 1994 select list when the departmental
proceeding came to an end in my favour exonerating me
from the charges. 'Upon such exoneration, | should be
deemed to be promoted to IFS on the basis of 1991

select 1ist and accordingly, | should have been given

my tear of allotment.

The Hon'ble Tribunal was pleased to pass an order
on 7.1.99 in 0.A. No. 136796 directing you to conside}
the matter. However, inspite of expiry of about two
years, nothing haé been done in the matter and I am

continued to be deprived of my correct fixation of year

ContdoooootoP/ZD
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of allotment and consequential promotional! benefits. As

a lafi resortgﬁ.laoncé aééinlﬁpéeél to your honour
requésting you to pass necessary order failing which 1|
shall be constrained to approach the Hon'ble Tribunal
once again by way of bringing contempt of Court
proceeding. I may please be given my légitimate dues
towards implementation of the orders passed in O0.A.
166/93 and 135/96 without any further-delay.

ray

\, *Yolrs faithfully,

( B.B. Nobis, 1.F.S. )
Assam-Meghalaya Joint Cadre,
Office of the PCCF, Assam,
Rehabari, Guwahati-8.

T

]

. 4):,};\}‘ .

or

I =



b m ka — a——

i, [‘:}._,\\. AN T £t 1 .
Ocotiel Sa v In N Tribonol %&"»
e . 5 '\:u?
v A : ‘ ¥ 262N = ;- a
’ | e =
: n‘”'\{' \,? Fafeetie 'J— . G
‘| N \ Al
4 - ‘ : ' - x. Cuutaati Boned 2 8 {*E‘, L %
: L TR PR Lt
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL GUWAHATI BENCH é§ Qi Ea,'
Contempt Petition No.12/2001 _ o
in %]
3

0.A. No.135/96
SEri B.B.'Nobis cs e s e Petitioner
Versus

Shri P.V. Jayakrishnan tsssssvesvs Respondent
Secretary,

Ministry of Environment & Forests

Government of India, Paryavaran Bhavan

Lodi Road, New Delhi-110 003.
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S.No. : Description = Page No.
01 Reply to the Original Abp]ication 1 to 4
02 - Copy of Order dated 22.4.99 5
(Annexure~R1) : et
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THROUGH

(A .Deb Roy)
Sr. Central Govt. Standing Counsel,
Hengrabari Housing Colony,
L.I.6. -~ 3 (Top Floor)
GUWAHATI - 781 006




Conteipt-Petition*No.1212001

Coat in

’ ‘0 «A. No 1135/96

Shri B.B. Nobis : " seevevee . Petitioner
Versus

Shei PV, Jayakr1shnan ‘ wssssesvess Respondent .
Secretary, :

Ministry of Env1ronmentv& Forests

Government of India, Paryavaran Bhavan

Lodi Road, New Delhi-110 003.

‘Reply  -Statement filed by the Respondent -

1, P.V. ‘3ayakrishnan; aged 58 years,
Secretary, - Ministry of Environment - and  Forests,
Government . of India, Paryavaran Bhavan, New Delhi, deo

hereby solemnly affirm and say as follows :

1. - That [ am Secretary in the  Ministry of
Environment and Forests, Government of India, New
Delhi. 1 am acquainted ‘with .mhe facts and
circumstances of the case on the basis of the records
_maintained in the Ministry of Environment and Forests.

I have gone through the petition and understood the

contents thereof. Save and except whatever is

specifically admitted in this reply, rest of the

“averments will be deemed to have been denied.

2. I hereby submit that I have the highest
reverance and regard for the Hon'ble Tribunal and its
orders.  If it, however, be held on consideration of

the facts and circumstances of the case that there had
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been any 1lapse on my part then 1 hereby tender
unquatified apo?oqy”and sincere regret for the Sanme.
I cannot even  think of doing any act or emmit ‘to do
any act which may be construed or treated as an act or
omission  amounting to contempt  of court or
disobedience or violation of any order of the Hon'ble
Tribunal, I hold Hon'ble Tribunal in highest and
utmost respect and regard.
AR

3. I say and submit that - the Contempt
Petition of the petitioner is misconceived, untenable
and hence the notice issued to the present respondent

is required to be discharged.

4, I submit that as per order dated 7.1.99
pPassed by this Hon'ble Tribunal in 0A No.135796. copy
of which has been encltosed by the petitionerto this
petition, the following direction was given by the
Hon'bte Tribunat:

"Considering the facts and. circumstances of the
case, we dispose of this application with
direction to the respondent No.1 to consider
the representation, if filed, within one month

i from today and -dispose of the same by a

reasoned order."”

5. I respectfulty submit that the impugned
order dated 7.1.99 Was never received in the Hinistry
of Environment and Forests, Government of India. Fron
the copy of the inpugned order attached to this
petition, it ije seen that the petitioner himself

procured a copy of this order fron the office of the

“

. - X . y‘,;c.
Hon'ble Tribunail onv2.3.2001, - e
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6. I submit that as per<xhé diréctions given

in the impugned. order-the PEtit%éner-was required to
Csubnit s representation by 6.2.99, i.e. within one

4moh£h,fromz?.1599.

.1 respectfully submit  that no
rebresentatiom following:the directions given by the
Hon'bTe Tribunal. in the dopugned ofder-hésféver. been

“received in the Ministry of Environment and Forests.
It is to. be- noted that thé year of atlotment of the

pel

itioner was determined as “1990* yide order  dated

£2.4.1999. Had any representation from the petitioner

‘been received ~by 6.2.99 -as per - direction of this

‘l
~Hon'ble Tribunal, the contentions of the ,Petitioner,
. : {{ . ‘
-if any, would certainly have . .been taken into
o" .

consideration while determ1n1ng his yeartof a1?otment.
Q" S a‘t“h
A true copy:. of the order dated 22 4 99”13' hereby

anhexed as Annexure<R.1. . .- .

8. In view of the fact that neither a copy of

‘the impugned order nor that of any representation
’stated to have been submitted by the: petitioner  on
that basis ﬁaé ever beeﬂ*received:5n.the'ﬁinistry of
Environment and- Forgstg’ it is  respectfully prayed

'- -.;tiha‘t the - no.ti‘r{:e - issued to. t‘lh“:é respondent in the

Place : New: Delhi
Date: 2 3.65.200]
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I, P.¥L- Jayakrishnan, Secretary to the Govt.

‘of India, having my office at Paryavaran 8havan, Lodi

‘Road,..New belhi-110003, do .hereby state on solemn

affirmation that what is stated hereinabove s true to
my best of- kmowledée; information and betief and 1
believe the same to be true.and I have not suppressed”

amy»méter&al fact.f

Place : New Delhi. | | ]

Date: '23'7-05-2.001 ‘ o .

(4o e WaTCRA)
(Dep onentrrsHNAL)
gigaSecretary
sffuenug wa d219d
Winitly of Gavironmesit © Fgres\s
T e siNes Detby
," ‘ .



ANNEXURE - R-1

No.17013/02/96-1IFS.11
GOVERNMENT OF INDIA
MINISTRY OF ENVIRONMENT & FORESTS

FARYAVARAN BHAVAN, CGO COMPLEX,
LODI ROAD, NEW DELHI - 110 003

April, 22,1999

ORDER .

) The year of allotment and seniority of Shri B.B.
Nobis, borne on the Joint Cadre of Assam-Meghalava of the
Indian Forest Service who was promoted from the State Forest
Service to Indian Forest Service on 24th March, 1995 vide
Notification of even number dated the 12th October, 1998, is
required to be determined in terms of the provisions of Rule
J(2)(a), J(2)(c) and 4(41) of the Indian Forest Service

(Regulation of Seniority) Rules, 1998.

2. Shri Nobis has not officiated in senior posts for the
purpose of rule 2 (g) read with rule 3(2)(c) of the I.F.s.
(Regulation of Seniority) Rules, 1968 and in accordance with the
provisions of rule 9 of the IFS (Cadre) Rules, 13966, prior to the
date of his promotion to the Indian Forest Service.

3. In accordance with the provisions of the Indian
Forest Service (Regulation of Seniority) Rules, 1968, the year of
allotment/seniority of Shri Nobis, is determined as "1990" ani,
the officer is placed between Shri N. Buragohain and Sh. J.(C.
Dey (both SFS: 19%0)

4, The earlier order No. 17013/02/94-1IFS.7I, datsd the
19th October, 1995 issued by this Min%stry is modified teo this
extent.

C X Ol
(R. Sanehwal) —
Under Secretary to the Govt. of India

-

Copy for distribution to: g
s

1 The Chief Secretary, Government of Assam, Dispur.

2. The Forest Secretary, Govt. of Assam, Dispur w.r.to State

.Government’s letter No. FRE.38/75/317, dated 31.3.31999. It
is requested that Shri B.B. Nobis may be informed suitably.
The Chief Secretary, Government of Meghalaya, Shillong.
The Forest Secretaryv, Govt. of Heghalaya, Shillong.

The Secretary Union Public Service Commission, New Delhi.

YO W

The Principal Chief Conservator of Forests, Forest
Department, Govt. of Assam, Guwahati.

7. The Principal Chief Conservator of Forests, Forest
Department, Govt. of Meghalaya, Shillong. LL;} Q#?

8 The Accountant General, Assam, Dispur. o

3. Copy for Guard File/Civil List. 7




